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ORDER 

 
  The learned counsel for the Petroleum and Natural Gas 

Regulatory Board (for short ‘the Board’) states that the Regulations for 

Authorizing Entities for the Development of Natural Gas Pipelines and 

regulations for City Gas Distribution Network shall be in place by the end 

of February 2008. 

 In view of the statement of the learned counsel for the Board, 

the learned counsel for the appellant seeks to withdraw the appeal and 

states that the appellant shall file the application before the Board in the 

prescribed format in accordance with the regulations, which will be in 

force by the end of February 2008, and the application will be in 

continuance of the earlier application. 

 Leave to withdraw the appeal is granted.  The appeal is 

accordingly dismissed as withdrawn.   

  

         (M.B. Lal)       (Anil Dev Singh)                            
   Technical Member                    Chairperson 

Surekha/sunita 


